IN THE co

URT
ASJ-Ol, SPECIAL FAS OF SH. ANKUR JAIN

T TRACK COURT (WEST):TIS HAZARI
COURTS:DELHI

Bail Application No. : 2144

Rahul Chabbra Vs. State

FIR No. :59/2020

A5 . Kirti Nagar

U/s : 304/308/323/506/147/148/149 IPC

05.10.2020

o Present:  Mr. Subhash Chauhan, Ld. Addl. PP for State .

o Ms. Kusum Gupta, Ld. Counsel for applicant/
accused.

- This is the 3rd bail application. The earlier one was
lismissed by this Court on 18.06.2020.

E After hearing arguments Ld. Counsel for accused seeks
ithdraw the present bail application. Statement of the Ld.

(ANKUR [BAIN)
ASJ(Special Track Court)-01
West, THC, Delhi/05.10.2020



Bail Application No. : 2144

Rahul Chabbra Vs. State

FIR No. :59/2020

RS . Kirti Nagar

U/s : 304/308/323/506/147/148/149 |IPC

Ms. Kusum Gupta, Ld. Counsel for accused, Enrollment no. D-

may be permitted to withdraw the present bail

ASJ(Spe st Track Court)-01
West, TH(, Delhi/05.10.2020



IN THE COURT OF SH. ANKUR JAIN
ASJ-01, SPECIAL FAST TRACK COURT (WEST):TIS HAZARI
COURTS:DELHI

Bail Application No. : 2119
Parmod Vs. State
FIR No. :483/2020

RS : Hari Nagar
uU/S . 387/440/506/34 IPC &
25/27/59 Arms Act

| Bail application taken up for hearing in terms of Circular
.598/15675-15702/ Bail Power/Gaz./PDJ West/2020
ated 28.09.2020 of Hon’b’le District Judge (West).

7 subhash Chauhan, Ld. Addl. PP for State.
Mr. Satyawan Mor, Ld. Counsel for applicant/ accused.

ahul from Cyber Cell.

(ANKUR JAIN)
ASJ(Special Fast\Track Court)-01
West, THC, De 5.10.2020



IN THE COURT OF SH. ANKUR JAIN
ASJ-01, SPECIAL FAST TRACK COURT (WEST):TIS HAZARI
COURTS:DELHI

Bail Application No. : 2323/2020
Shanu Baksh Vs. State
FIR No. :715/2020
_PS : Ranhola
Uls . 498A IPC & Sec 4 of the

1 Women (Protection of Right on Marriage) Act

Jlication for cancellation of bail taken up for
in terms of Circular no.598/15675-15702/ Bail

PDJWest/ 2020 dated 28.09.2020 of Hon'b’le
ict Judge (West). It be checked and registered.

Ny sh Chauhan, Ld. Addl. PP for State.
v Ld. Counsel for complainant.



IN THE COURT OF ANKUR JAIN
ADDITIONAL SESSIONS JUDGE: SFTC (WEST)-01: DE

State Vs. Madhur Phogat
FIR No: 302/2015

P.S. : Maya Puri

Uls: 379/34 IPC

THROUGH CISCO WEB EX.
05.10.2020

Present: Sh. Subhash Chauhan, Ld. Addl. PP for the State.
Ms. Aarti Pandey Ld. Counsel from DCW
Sh. Abhilash, Ld. Counsel for the accused.
10 ASI Rakesh.

R@pﬂy has been filed on behalf of the 10. Copy is stated to
~ have been supplied to the counsel for the accused.
e Wﬁ% consent arguments heard.
i e FIR bearing no. 302/15 P.S. Mayapuri a licensed



IN THE COURT OF ANKUR JAIN
ADDITIONAL SESSIONS JUDGE: SFTC (WEST)-01: DELHI

Naveen Vs. State
FIR No: 811/2020
P.S. : Ranhola

Uls: 354/376/506 IPC

05.10.2020

Present: Sh. Subhash Chauhan, Ld. Addl. PP for the State.
Ms. Aarti Pandey Ld. Counsel from DCW
Sh. Sandeep Gupta, Ld. Counsel for the accused (through
VC) ,

Complainant in person.

Sl Anu from PS Ranhola

ilhas identified the complainant. Complainant submits that

“otherwise, the facts shows that the relationship were
ind there is a delay of about 1 month in registration of



Application is disposed off accordingly. Copy of the order be

sent to the jail superintendent electronically.




State Vs, Naveen
FIR No: 811/2020
P.S.: Ranhola

05.10.2020

Statement of Ms, “g” daughter of HRS, R/o (as mentioped in the FIR
and is not been disclosed in order to protect the identity of the
complainant)

On S.A.

ASJ (SFTCAD1) West
Delhi: 05\10.2020



IN THE COURT OF ANKUR JAIN

ADDITIONAL SESSI . ~
State Vs. Hanish Arora
FIR No. : Not known
P.S.: CAW Cell Kirti Nagar
U/s : Not known
05.10.2020

h Chauhan, Ld. Addl. PP for the State.

ndey Ld. Counsel from DCW

ta, Ld. Counsel for the accused.

dana, Ld. Counsel for the complainant along with




IN THE COURT OF
ADDITIONAL SESSIONS JUDGE: -

State Vs. Bhuvnesh Arora
FIR No.: Not known

P.S.: CAW Cell Kirti Nagar
Uls : Not known

05.10.2020

Subhash Chauhan, Ld. Addl. PP for the State.

Aal ndey Ld. Counsel from DCW

ipta, Ld. Counsel for the accused. .
na, Ld. Counsel for the complainant along with

Present: Sh




IN THE COURT
ADDITIONAL SESSION DGE.: -01:

State Vs. Kiran Arora
FIR No.: Not known
P.S.: CAW Cell Kirti Nagar
Ul/s : Not known

05.10.2020

sh Chauhan, Ld. Addl. PP for the State.
Pandey Ld. Counsel from DCW
a, Ld. Counsel for the accused.

Sadana, Ld. Counsel for the complainant along with




IN THE COURT OF ANKUR J
AIN
ADDITIONAL SESSIONS JUDGE: SETC (WEST)-01: DELHI

State Vs. Abhineet
FIR No: 942/20

P.S. : Nangloi

Uls: 392/395/34 IPC

05.10.2020

Present: Sh. Subhash Chauhan, Ld. Addl. PP for the State.
Ms. Aartl Pandey Ld. Counsel from DCW
Sh Ld. Counsel for the accused (through

n behalf of the 10 filed.

the accused submits that he has not received

':° Let the same be supplied to the coun-
sed ectronically.

| dings on 07.10.2020.

(Ankurjdain)

.~ ASJ (SFTC-gIh) West
~ Delhi: 05.10)2020




IN THE COURT OF ANKUR JAIN
ADDITIONAL SESSIONS JUDGE: SFTC (WEST )-01: DELHI

State Vs. Nilesh
FIR No: 274/20

' s. : Anand Parbat
Uls: 308/323/34 IPC

yshash Chauhan, Ld. Addl. PP for the State.

Pandey Ld. Counsel from DCW
Jain, Ld. Counsel for the accused (through VC)

rat Bhusan in person.

\at result of the MLC is still not been received.

i ';. expedite the matter.

. on 09.10.2020. |0 is directed to remain

ASJ (SFTC-1) West
Delhi: 05.1(.2020



N TH T
ADDITIONAL SESSIONS JUDGE: -01:

State Vs. Sanjay
FIR No: 274/20

P.S. : Anand Parbat
U/s: 308/323/34 IPC

2ash Chauhan, Ld. Addl. PP for the State.

ti Pandey Ld. Counsel from DCW
et Jain, Ld. Counsel for the accused (through VC)

qrat Bhusan in person.

- pbeen filed on behalf of the 10. Copy of the reply be

counsel for the accused electronically.




INTHE C
ADDITIONAL SESSI ' !

State Vs. Akash
FIR No: 274/20

P.S. : Anand Parbat
Uls: 308/323/34 IPC

05.10.2020

sh Chauhan, Ld. Addl. PP for the State.

andey Ld. Counsel from DCW
ain, Ld. Counsel for the accused (through VC)

Zarat Bhusan in person.

s that result of the MLC is still not been received.

put up for nents on 09.10.2020. 10 is directed to remain

(Ankux\Jain)
ASJ (SFTC;01) West
Delhi: 05.10.2020



IN THE COURT OF ANKUR JAIN
ADDITIONAL SESSIONS JUDGE: SFTC (WEST)-01: DELHI

State Vs. Dharmender Kumar
FIR No. : Not known

P.S.: Hari Nagar

Uls : Not known

05.10.2020

Subhash Chauhan, Ld. Addl. PP for the State.
Aarti Pandey Ld. Counsel from DCW
Sanjeev Dwivedi , Ld. Counsel for the accused.

f this order be given dasti.

o

(AnKur Jain)

Delhi: 05/10.2020



INT
ADDITIONAL SESSI : -01:

State Vs. Sumit Bhasin
FIR No: 71/20

P.S. : Mayapuri

Uls: 498-Al406/34 IPC

05.10.2020

1sel for the accused submits that accused is ready to
el vestigation and therefore, he should be admitted to

| to produce the relevant record along with

ments on 27.10.2020 through VC. Til



IN THE COURT OF ANKUR JAIN
ADDITIONAL SESSION _

State Vs. Vipul Jokhani

FIR No. : 481/20

P.S.: Hari Nagar

Uls: 420 IPC & 66 A & 66 D IT Act

05.10.2020

Present: Sh Subhash Chauhan, Ld. Addl. PP for the State.
‘ Aarti Pandey Ld. Counsel from DCW
nit Saini, Ld. Counsel for the accused.

‘Rahul Cyber Cell.

:as been filed by the 10.

submits that Inspector Arun Kumar is not keeping

~ ASJ (SFTCD:
~ Delhi: 05.14.2020

-



IN THE COURT OF sH AN

' - ANKUR JAIN

ASJ-01, SPECIAL FAST TRACK COURT (WEST):TIS HAZARI
COURTS:DELHI

Offer @ Karan Vs. State

E- FIR No. : 021094/2020

RS . Hari Nagar

U/s : 379 IPC
05.10.2020

Bail application taken up for hearing in terms of Circular
N0.598/15675-15702/ Bail Power/Gaz./PDJ West/2020
dated 28.09.2020 of Hon'b'le District Judge (West).

Present:  Mr. Subhash Chauhan, Ld. Addl. PP for State.

Mr. Rajan Aggarwal, Ld. Counsel for applicant/
accused.

Ms. Arti Pandey, Ld. DCW Counsel.

Reply on behalf of 10 filed. Copy supplied. Reply filed by
';;afs.;;:‘; ‘;.' - 1O is cryptic in nature. Moreover, while dismissing the bail
'Wlica{tien the Ld. MM clearly noted that the antecedents of the
~ accused are not good.

 or the other hand, 10 has filed the reply which does not

(ANKUR|JAIN)
- ASJ(Special Fast/frack Court)-01
- West, THC, Delhi/05.10.2020
B ;

R AT ¢
t e




IN THE COURT OF SH. ANKUR JAIN
ASJ-01, SPECIAL FAST TRACK COURT (WEST):TIS HAZARI
COURTS:DELHI

Sudha Vs. State
FIR No. :90/20

PS - Ranhola
Uls © 323/328/342/344/365/376/
506/ 34 IPC

plication taken up for hearing in terms of Circular
/15675-15702/ Bail Power/Gaz./PDJ West/2020

28.09.2020 of Hon’b’le District Judge (West).

ash Chauhan, Ld. Addl. PP for State.
>. Giri, Ld. Counsel for applicant/accused (through

nt in person.
ndey, Ld. DCW Counsel.

i (ANKUR JAIN)
~ ASJ)(Special Fast Track Court)-01
- West, THC, Delhi/05.10.2020




IN THE COURT OF SH. ANKUR JAIN
ASJ-01, SPECIAL FAST TRACK COURT (WEST):TIS HAZARI

COURTS:DELHI

Bail Application No. : 1627
Nadeem Vs. State

FIR No. :149/2020

PS : Nangloi

Uls : 302/34 IPC

cation taken up for hearing in terms of Circular

Sharma, Ld. Counsel for applicant/

ecial Fast Track Court)-01
est, THC, D¢1hi/05.10.2020



IN THE COURT OF SH. ANKUR JAIN
ASJ-01, SPECIAL FAST TRACK COURT (WEST):TIS HAZARI
COURTS:DELH]I

Bail Application No. : 2037, 2038
Saddam Vs. State

Julfikar Ali Vs. State

FIR No. :218/2020

PS - Anand Parbat

U/s : 452/323/308/34 IPC

plication taken up for hearing in terms of Circular
)8/15675-15702/ Bail Power/Gaz./PDJ West/2020
8.09.2020 of Hon'b'le District Judge (West).

ubhash Chauhan, Ld. Addl. PP for State.
Ram Kanwar, Ld. Counsel for applicant/

1. nsari, Ld. Counsel for complainant.
andey, Ld. DCW Counsel.

orded separately. In view of the
olication is dismissed as withdrawn.

- (ANKUR JAIN)
ial F rack Court)-01




Bail Application No. : 2037,2038
Saddam Vs. State

Julfikar Ali Vs. State
FIR No. : 218/2020
PS : Anand Parbat

Mr. Sita Ram Kanwar, Ld. Counsel for accused, Enroliment no. D-




IN THE COURT OF AN |
ADDITIONAL SESSIONS JUDGE: SFT EST)-01: DEL

State Vs. Shamshad @ Vicky
FIR No. : 481/2020

P.S.: Hari Nagar
Uls : 420 IPC & 66 C & 66 D IT Act

05.10.2020

Present: Sh. Subhash Chauhan, Ld. Addl. PP for the State.

Ms. Aarti Pandey Ld. Counsel from DCW
Mohit Auluck, Ld. Counsel for the accused (through VC)

Rahul from Cyber Cell.

as been filed by the 10.

=
PRI,
£ 4

| submits that Inspector Arun Kumar is not keeping

‘ays. Accordingly the present bail application is

uments on 14.10.2020.

(Ankyf Jain)
ASJ (SFT@R1) West
Delhi: 05.10:2020




IN THE COURT OF SH. ANKUR JAIN
ASJ-01, SPECIAL FAST TRACK COURT (WEST):TIS HAZARI
COURTS:DELHI

Bail Application No. : 2321/2020
Somvir Singh Vs. State

FIR No. :140/2018

PS : Nangloi

U/s : 380/451/34 IPC

Bail application taken up for hearing in terms of
ar no.598/15675-15702/ Bail Power/Gaz./PDJWest/

ated 28.09.2020 of Hon'b'le District Judge (West). It
ked and registered.

sh Chauhan, Ld. Addl. PP for State.
i, Ld. Counsel for applicant/accused.

ck Court)-01
i/05.10.2020




IN THE COURT OF ANKUR JAIN
ADDITIONAL SESSIONS JUDGE: SFTC (WEST)-01: DELHI

Bail applications no. : 2322 and 2326

State Vs. Bhagwati @ Babli
FIR No. : 137/19

P.S.: Rajouri Garden

Ul/s : 384/389/34/120B IPC

File is taken up for hearing in terms of Circular No. 598/15675-
15702/Bail Power/Gaz./PDJ West/2020 dated 28.09.2020 of Hon'ble
District Judge (West).
05.10.2020
Present: Sh. Subhash Chauhan, Ld. Addl. PP for the State.
Ms. Aarti Pandey Ld. Counsel from DCW
Sh. Santosh Kumar Sharma, Ld. Counsel for the accused.
This is an application seeking interim bail on the ground that
brother of the accused had expired and Teharavi was sched-
uled for 05.10.2020. Today is 05.10.2020 the accused if
granted bail would not be able to join the Teharavi. As such

the application has been infructuous and the same is dis-

missed.




